OFFICE OF THE PRINCIPAL DISTRICT AND SESSIONS JUDGE
BARAMULLA.

No: |8 /PDJ/Bla Dated : 11.05.2021
ORDER

Subject : Functioning of Courts through the Virtual mode on account
of Covid-19 pandemic surge.

Since the Hon’ble High Court of J&K vide its Order No 299 of
2021/RG Dated 10.05.2021 has extended its earlier order bearing No 259 of
2021/RG Dated 26/04/2021, on the subject, till 31/05/2021, with the
direction to the Principal District Judges to prepare a sitting Roster for
Add. District & Sessions Judges as well as for Magistrates for attending to
Remand applications and for meeting any other judicial exigency, through

virtual mode, therefore following directions are issued in continuation to
W' earlier order of this office bearing No 13/PDJ/Bla dated 26/04/2021:-

1. The Judicial Officers of the District Judiciary Baramulla are at liberty
to work through virtual mode from their official residences, in case they
prefer to do the same over their functioning from their respective Court

Chambers.

2. The Judicial Officers shall attend to the matters already mentioned
in the Hon’ble High Court Order No 259 of 2021 /RG Dated 26/04/2021
followed by this office order No 13/PDJ/Bla dated 26/04/2021.

3. The remand applications in respect of the offences triable by Special
or Fast Track Criminal Courts shall be attended to by the concerned
Special/Fast Track Judges. The presiding Officer of any such Special / Fast
Track Court being not available on account of his leave , his remand work

shall be attended to by the other Sessions Judge having the routine charge

~of the former.
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/ 4.
./ respect of Special Offences can only be attended to by the concerned Special
Vi Judges.
( 5. Remand and bail applications in respect of the other offences under

Judges, shall be attended to, as per the following Roaster.

The bail applications (including anticipatory bail applications) in

IPC or any other Act, (Not being special Offences) entertainable by Sessions

S.No | Subject Presiding Police Stations. el
. Officers
01. [ Remand & Bail Principal Baramulla, Uri, Chandoosa, |
Applications Sessions Judge Gulmarg, Bijhama
(Including Bla
Anticipatory bail)
02. -do- Addl. Sessions Pattan, Sheeri,Kreeri
Judge Bla.
03. -do- 1st Addl. Kunzer, Boniyar, Tangmarg,
Sessions Judge
Bla

04. -do- Addl. Sessions | All police Stations of Police District

Judge Sopore

Sopore.

Note: In case of the non-availability of any of the Presiding Officer on
account of his being on leave , his work shall be attended to by the

Officer having the routine charge of the former.

The urgent Civil mattes , hearing whereof has been permitted by

Hon’ble High Court, through virtual mode and arise within the territorial

jurisdiction of District Baramulla (excluding the jurisdiction of the SDM

Sopore) shall be received by this court and thereafter distributed among it

and other civil courts at Head quarter Baramulla.

7’

Add. District Judge Sopore shall attend to the emergent permitted

Civil matters within his territorial jurisdiction. The concerned Officer is

permitted

to regulate the distribution of Civil business among it and the

other Civil Judges (Senior/Junior division) working at the HQ Sopore.

The Judicial Officers posted at tehsil /Mufasil areas outside the Head
rs of Baramulla and Sopore shall attend to the permitted Civil &
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